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SHRI K. RAGHU RAMAIAH: Sir,
as you have rightly observed, my
statement relates to the business dur-
ing the next week. So, whatever per-
tains to the business during the next
week, I shall communicate it to the
concerned Ministers.

12.30 hrs.
TOBACCO BOARD BILL—cuntd.
SHRIMATI T. LAKSHMIKANT-

HAMMA (Khammam): Mr. Speaker,
Sir, I welcome the Tobacco Board
Bill, 1874. We have been for many
wyears pleading on the Floor of the
House for appointment of a Board like
this. Shri L. N. Mishra, when he was
Mmister of Commerce assured this
House that such a Board will be set-
up and now ‘this Bill is before the
House and we welcome it. Andhra
Pradesh has been the largest grower
of virginia tobacco. I think, Andhra
grows more than 80 per cent of tlie
total production of virginia tobacco in
the country. Even in Andhra Pradesh
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the largest quantity of tobacco is grown
in the district of Guntur. The
tobacco growing agriculturists have a
number of difficulties and lack of faci-
lities as far as growing and market-
ing is concerned. I hope this Bill
tries to remove some of these draw-
backs. I request that some of the
difficulties that the agriculturists have
been facing such as payment for theur
produce, or the marketing of their
produce or the prices for their pro-
duce. I think, in the Bill, certain pro-
visions have been made for stabilising
the prices of tobacco. Sir, the agri-
culturists should be given fertilisers.
Though the Bill seeks to remedy many
of the difficulties of the agriculturists,
still, it is not all comprehensive. There
is no mention about the purchase or
the marketing of tobacco. Now, in
auction, anybody can go and purchase
and if they g1l are united, the same
old difficulties will continue.

Sir, the companies which are in tnis
trade are exploiting the agriculturists
to such an extent that payment is not
mide in timz. 17 tobacco 1s hbought
this year, most probably, the payment
will be made next year. Not even
half of the payment 1s made this year.
The agriculturists are not able to get
fertiliser on loan. Sir, tobacco is such
a produce which needs a lot of ferti-
liser and fertiliser s not available in
the open market, They have to go
somewhere and buy fertiliser at an
exhorbitant price. So, how are you
going to remedy the situation® The
proposed Board should see that the
agriculturists are given fertiliser in
adequate quantities. Some facilitiea
should be given so that the agricul-
turists are able to get fertiliser. I
think there are some private com-
pames which give fertiliser onloan—1
remember one—and they deduct the
amount at the time of purchasing the
tobacco. So, you should evolve certainm
things like this so that the agricul-
turists are able to get fertiliser. There
should also be some facilities for mak.
ing pavments, When toBacco 1is
bought, there should be immediate
payment, instead of postponing it to
next year or some other year.
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I am also glad that some .provision
has been made in thig Bill for re-
search, Tobacco is a produce which
needs research from time to time.
Improvements can be made. There
should also be publicity abroad. This
is a commodity which fetches sub-
stantial amount of foreign exchange
for the country. W® now learn—I do
not know the reasons; the Minister
must be able to explain—that there
has been a fall in demand in the inter-
national market. I do not know whe-
ther it is because the consumption of
tobacco 1s coming down. We do not
grudge about jt. But, why has it been
50?7 What are the reasons? Some
people have been complaining that the
demand for tobacco has fallen, com-
pared to the previous vyears. The
question is, whether it is only in re-
gard to our fobacco. It is also good
that the Bill makes provision for pub-
licity abroad so that Indian tobacco
can be exported and we will be able
to get more foreign exchange.

Sir, another gquestion is, what is the
Government going to do in regard to
the private, companies? These private
companies have not been very clear in
their dealings, ag far as the agricul-
turists are concerned. What is the
Government going to do? It is all
right you have said that the agricul-
turists have all to get registercd. Only
when you give a certificate, they will
be eligible to grow tobacco other-wise
not. In order to remove the injusti-
ceg that may be done in this process,
the agriculturists who have been
growing tobacco for a long time should
be allowed to continue growing tab-
acco and their requests for issue of
these certificates should not be re-
jected.

I think there is scope for expansion
also, After the Nagarjunasagar pro-
ject is completed, there will be change
in production-complex in Guntur in
respect of tobacco because it will be
mostly irrigated land and there might
be charge in production paitern. But
what about s expanding it to other
parts? “All this had to be surveyed
and help should be given to the agri-

culfurists, 1 welcome this Bill

The Bill also says that the grower
should get a remunerative price and
that there should be no wild fluctua-
tions in price, But how are you going
to do it? You are going to auction and
the same companies may unite and
see that a fair price is not paid to the
agriculturist. One thing is that there
should be improved marketing within
the country, All those clauses are
thete, What is more important 1s
implementation. You are going to
constitute a board with erunent Mem-
bers of Parliament as wel] as Memberg
in the trade and some officers. They
should take suitable steps. The
should take special inierest because
their resources which we see fiom
the Bill are not much. They should
be given more resources and facilities
to under take the work entrusted to
them.

SHRI PATTABHI RAMA RAO
(Rajamundry) : Sir, this legislation 1s
long overdue. But better late than
never and I am glad that the Govern-
ment had come forward with this Bill
at least now, to safeguard the intere-ts
of the farmers as well as persons 1n
tohacco trade. Andhra Pradesh grows
the largest amount of tobacco and thus
contributes to the Government by way
of excise amd sales tax. So we feel
that people should be given the benefitg
they are entitled to, Au present there
are a few monopolists who dictate the
price to the grower who takes all the
trouhle. The grower parts with the
commodity at whatever price they
give. Their interests should be safe-
guarded by this legislation,

I have tabled a few amendmenis to
make the Bill fool procf and I want
to refer to them, Clause 6(5) in the
Bill as 1s woided at present prohibits
the full time o'ficers from undertaking
any woitk unconnected with their
duties except with the permission of
the Central Government, In view of
the provision contained in clause 9(1)
thereby the Government may dissolve
the board at any time, such officers
should be permitted to continue their
connections, if any. with business con-
cerns other than tobacco companies.
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Suppose they appoint g brilliant law-
yer who is a retired judge and who
practices in the High Court or Supreme
Court which does not come in clash
with tobacco busness. If he is asked
to stop the practice completely and
serve the Board as its chairman, what
ig his position? Suddenly after a
year or so, if they dispense with his
services, he will be neither here nor
there, I suggest that in cuch circum-
gtances they may be allowed to con-
tinue in their own business or callng
which will not comeg 1n the way of
his duties as chairman. Or, in the
alternative, the appoiniment of these
officers must ba for a minimum period
of five years in order to attract excep-
tionally qualified persons. Personally
I feel that a person who is appointed
asg chairman must have perfect know-
ledge not only of tobacco growing but
also the tricks of the business and he
will be a good chairman,

1 have also given notice of a new
sub-clause 8(2)(k). The reason is
quite obvious, It is the general im-
pression that certain companies which
are part of the world monopolies are
eontrolling the prices of Indian to-
bacco.

With regard to cluuse 8(2)(h), I
may say that the expression ‘promot-
ing’ pives an impression that at best
it is an honest endeavour. Yor pro-
per auctioning of tobacco, as envizag-
ed under section 13, it 13 essential that
tobacco must be graded by the farmers
them .clves, Otherwise there will be
confusion, If the farmer does not
grade the tobacco and sends it In a
1ot in a confused way, the monopolies
can dictate their own ‘terms. By
making use of this lacuna that it has
not been properly graded, he will
put up any price that suits him, That
way the grower may lose. U grading
is done at the farmers’ level, it will
gerve a useful purpose.

New sub-clause 8(2) (1) is proposed
with the idea that the tobacco board
should take over the functions of the
present AGMARK  department con-
nected with tobaceo, This is essential

FEBRUARY 28, 1975

Tabacco Board Bsll 236

for proper functioning of tobacco
marketing, both from the point of
view of foreign Kxchange Reguiations
Aqt, and also tor the purpose of scien~
tific auctioning of tobacco, Getling a
proper label for the grade is a pre-
requisite before auctioning of tobacco
commences and this should be within
the jurisdiction and functions of the
Tobacco Board. If it is left to AG-
MARK that may do it in their own
way and take their own time. This
responsibility has to be given to the
board.

With regard to clause 13(b), while
part of the proposed amendment is
cover.d by clause 8(2) (b) and (g), the
proposed amendment clearly defines
the functions of the Board vis-a-vis
the auctioming of tobacco, As one of
the muin funcltions under sub-clause
8(2) (h) is grading of tebacco at the
level of growers, certain non-descript
tobacco will be left over with the
growers for which they may :ot huve
an 1mmediate outlet. It is this difi-
culty that is making them pot to gade
the {obacco. sp that they can mix all
types of tobacco ard dispose of them,
So that the farmer does not lose, it is
essential that the Board must be in a
position to purrhase the tobacco un-
sold on the auction floor and find a
market for it either in India or abroad,

These are the few sugpestions I am
making in connection with the amend.
ments I have given notice of, and I am
sure this legisluion will help the
grower and the trader, and Andhra
Pradesh particularly is grateful for
this legislation.

Tro wEH AT - aytEy (mEE)T) o
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& faq aay  Fanffhma avarg w1 fadwY
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Tl & ofr ey e gy & et ooelt %
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“purchasing virgmnia tobacco from
growcrs when the same 15 consider-
ed necessary o1 expedient for pro-
tecing the interests of the growers
and dispneal of the same in India
or abroad as end when considered
appropiiate ™
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“The Board may associate with jt-
self 1n such manner and for such
purposes any person whose assista-
ance 1s necessary”’
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MR. SPEAKER: Siri B. K. Das-

chowdhury. He may speak after
lunch.

13.00 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Cloek.

The Lok Sabha 1ea sembled after
lunch at Fie Minutee pust Fourteen
of the Clack

[Mr. Depury-SpEakER in the Chair)
TOBACCO BOARD BILL

MR. DEPUTY-SPEAKER: Mr B K.
Daschowdhury.

SHRI B, K. DASCHOWDHURY
(Cooch-Behar): Mr. Deputy-Speaker,
Sir, I must thank the hon. Minister
for coming forward with this Bill. It
is really a very welcoming measure,
though belated But, Sir, 1 must say
at the same time that, if one goes
through the Bill, cne will find that the
entire Bill is only—if I may put it
subject to qualification—for that to-
bacco, the quality of which is export-
ed to earn foreign exchange, ie., the
virginia tobacco. No doubt, in Clause
8, sub-clause (3), there is a little re-
ference:

‘“Without picudice to the genc-
rality of the provisions of sub-
section (1) nnd subject to prionty
being given to matters specified in
sub-pection (2), the measures refer-
red to in sub-section (i} may also
provide in relation to tobacco, other
than virginia twbacco. for all or any
of the matters specified in clauses
() tor(g) of sub-section (2) and
for this purpose any reference in

those clauses to virginia tobacco shall
be constriwed as including g refer-
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ence to tobacco other than virginia
tobacco,”

This js the only slight reference but
has been made here, It 1g true, as the
hon, Minister hay saxd, we are grow-
ing 1obacco to lhe extent of nearly
400 million kgs. or a lttle more, I
would hke to point out that the hon,
Minister, 1n the Statement of Objects
and Reasons, hus said that in India
our average annual production is 350
mulhon kilograms. but according to
Government statistics, it is more than
400 mulhion kilograms. But that is not
the mamn point. The question is, out
of these 350 million kgs. of annual
production of {obacco in this country
or 400 million l:ulograms, there are a
number of other varieties also, It is
not nnly the virzinia {obacco that we
are producing in this country. There
are a good number of other varieties
also. In Bihar there are ten or twelve
varieties; 1n some other places also
there are other varieties. 1 do not
know why particular importance or
emphasis has besn given to the vir-
ginia tobacco 1 could appreciate one
thing that it gives us a good amount
of foreign exchange, But I would
should consider giving directions ts the
urge upon the hon. Minister that he
Tobacco Board that is contemplated
under this particular Bill that it should
give priority, facilities and subsidies
not only to virvinia tobscco as the
Bill provides, but it should also glve
due importance fo the other varieties
of tobacco which are produced in the
countyy. If one ha. the time to go
through the rules and regulations and
the directions 7tiven by the Central
Board of Revenue in regard to to-
bacco production, its curing and other
things. one will te astonished to
learn that the facilitier in respect of
tobacco mroduction which are being
offered by the Government are limited
only to certain States; v and bv. they
have been extended tc Bihar and
Orissa and all ather States in the
West angd the Norih, but unfortunate-
1y, those facilitics have not been ext-
ended to West Bengal and Assam and
other States in this region.
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Now, let us consider what is the
total production in West Bengal and
Assam, Out of the production of 350-
400 million kgs. or in other words
400,000 tones of tobacco, Assam grows
8,000 tonnes. West Bengal grows 8,000
to 10,000 tonnes and some other States,
e,g. Maharashtra grows roughly 6,000
tonnes which is equivalent to Assam’s
production or a httle less. But West
Bengal is producimng more, But the
facilities and <ubsidies given to the
tobacco growers in Maharashtra, Bihar
and Orissa are not being offered to
the tobacco-growers of West Bengal
and Assam. I do not know why this
discrimination.

Moreover, out of the total 10,000
tonnes of annual production in West
Bengal, about 80 per cent grows in a
particular area of one district alone,
that is Cooch-Beliar, Their annual
production varvies from 7,000—10.000
tonnes, Out of this total 7000—10,000
tonnes of tobacco that is grown in that
district of Coach-Behar, the wrapper
tobacco is one which, according to ex~
perts. is decidedly one of the best
varieties of the world There is no
dearth of buyers for this wrapper
tobacco. Unfortunately, the poor
wrapper tobacco-growers arc not in a
position to got even a minimum price,
that should be paid {n this wrapper
quality tobacco that is grown because
the market is such that big tobacco
merchants and firms have their own
agents and they are purchasing from
the villages and thoy have thir bond-
ed houses according to ihe Central
Board of Direct Taxes and the Excise
Department whrreas the poor growers
have no facilities to keep their pro-
duce in bonded houses. Therefore,
they are forced and compelled to sell
their tobacco within a certain stipm-
lated period, As a result what hap-
pens? The poor growers do not get a
fair price, not even the minimum price
which should be given to the growers.
1 have not geen any provision here in
this Bili where there is a word at
1east to gay that a sort of a fair price
will be given to the tobacco-growers.
Mention should be made—I should not
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omit that—that an attempt will be
made so that poor tobacco-growers
may also get a fair price. But how are
You going to implement it? Is the
proposed Board going to purchase to-
bacco in bulk quantities from the
growers so that the growers may get a
remunerative or fair price that you
may fix? No such power has
been given also to the Tobacco Board.
It is all left in the hands of the pri-
vate traders though directions and
other things may be given from here.
Therefore, I would submit that facili-
ties and the assistance offered to the
tobacco-growers in other States of
India—I mean States other than West
Bengal, Assam and the small States
like Mizoram, Maghalaya, Manipur,
Arunachel Pradesh and Nagaland
should be extended to these States
also, If there is anything, it should
be uniform throughout the country
West Bengal, Assam and other eastern
States should a0t be neglected and
deprived of this concession.

Thirdly, a« I mentioned. there must
be a specific systom as to how you are
to fix the price n order to give a fair
price to the growers. That is the crux
of the whole problem

Why are you thinking of forming a
Board? It ig in order to reform the
entire business. not only to earn
money and foreign cxchange which is
no doubt one of thq main ohjerts but
the main emphasis should also be that
the poor growers should be given an
adequate and fair price and to do that,
it should be considered seriously as
how to eliminate thege middlemen or
these small agents wh~ are depriving
the poor growers of getting g fair
price. My fourth point is thizg. In
Cooch-Behar tohacco is grown in a
very light. sandy, alluvial soil. The
Objects and Rensons of the Bill savs
that this Varginla tobacco is grown
on a light soil. In Cpoch-Behar we
have this sort of light soi and this
area should be given all necessary
facilities, 1 request that the hon.
Minister may send an expert team to
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look into the condition of this soil in
Cooch-Behar area and to give them
necessary facilitias, This is one of the
most neglected areas. If ycu grow
virginia tobacco in Cooch-Behar it
will compare very well one of the best
varieties of Virginia tobacco that is
grown in different parts of the world.
Not only wrapper tobacco, but I would
like to tell the Minister, that tobacco
research should include all other as-
pects also. You are carrying out
research in regard to wrapper tobacco
for manufacture of cigar at Cooch-
Behar. That is not enough. You
must go to the various other re-
searches also. You should find out
what is the hest way to develop these
varietiez of tobacco. These tobacco-
growing areas will have to be déve-
loped and for that perpose some
schemes have to be taken up, With
these words I support the Bill

o gagne wewel) (swagr) eyl
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“(d) two members to be appoint-
ed by the Central Government, by
retution in the alphabetical order, 1o
represent the Govupmts of _
tobacco-growing States other than
the States of Andhra Pradesh and
Karnataka;"
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“(e) not more than eight mem-
bers to be appointed by the Central
Government from amongst growers
of tobasco, dealers and exporters
(including packers) of tobacco and
tobacco products, manufacturers, of
tobaceo products and from amongst
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persons who, in the opinion of the
Central Government, are experts in
tobacco marketing or agricultural
economics.”
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“The Board shall have the power
to co-opt as members of any com-
mitlee appointed under sub-section
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“No person shall grow virginia
tobacco except under, agnd in ac-
cordance with, the conditions of a
certificate of registration™
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*SHRI J. MATHA GOWDER (Nil-
giris) Mr. Depuly Speaker, Sir, on
behalf of the Dravida Munnetra Kaz-
hagam, I rise to say a few words on
The Tobacco Board Bill. I whole-
heartedly support this Bill which seeks
to constitute 5 Board for the develop-
ment of the tobacco indusiry.

1 have no hesitation in saywng that
such a Board s very necessary be-
cause over 50 per cent of the Virginia
tobacco produced is exported and
India 18 the second largest exporter of
virginia tobacco in the world, But, I
would like to take tlus opportunity to
say that the Tobacco Board should not
become another Board m the chain of
mstitutions which have been sent up
for the development of particular com-
modities, for example, the Tea Board,
the Coffee Board, the Jute Corpora-
tion, the Cotton Corporation etc,
Though 1t may not be quite relevant
to the Bill under discussion, yet I
would like to refer to a particular in-
cident because of my anxiety that the
Tobacco Board should not also face
such a contingency. Sir, you may
remember that the hon Minister of
Parliamentary Affairs, Shr1 Raghu-
ramaiah, and the hon Minister of
Commerce, Shri Chattopadhyav. had to
go n a delegation to the Finance
Minister for the purpose of requesting
him to allocate adequate funds to the
Cotton Corporation which would en-
able it to procur~ stagnating cotton
in the country with a view to giving
some price stability to cotton, 1Is it
not really strange that a ministerial
delegation should supplicate to the
Finance Minister for the allocation of
more funds to n oublic sector under-
taking? 1 have re!er'red to this be-
cause of my desire that tha Tebacco

———————— - e e —

*The original speech was delivered
in Tamil,
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Board should not also be placed in
such a financia} precipice.

Sir, I would also refer to the fact
that the Tea Board located at Calcutta
not been able to help the small
werg of tea {n Nilgiris in Tamil
Nadu ang also in Kerala. I have
been demanding that & Small Growers
Cell should be located in Coimbatore
so that the needs of the small grow-
ers of tea in Nilgiris and also in
Kerala can be met expeditiously. 1
have also written to the Commerce
Minister in this respect. 1 am refer-
ring to this because I want to stress
that the Tobacco Board should pay
adequate attention to the problems
of small growers.

1 am happy that the Tobacco Board
would be located in Andhra Pradesh.
Though the headquarters is located in
Andhra Pradesh, the Tobacco Board
gnould establish Small Growers Cells
in the States producing Tobacco s0
that the essential needs of the small
growers can be met in time and ade-
quately.

As hag been pointed out by the
hon, Members who proceded me, I
_would like to urge upon the Govern-
ment that the Tobacco Board should

essential that they also get represen-
the

tweg for Spermanent represen-
mbmxmmmm
and ot rational representation In

Before I conclude, I would refer to
another important issue. 1 understand
that a major portion of Virgina Toba-
coo production in the country is ex.
ported to Russia. Backed by the
patronage of a certamn political party
and alsc encouraged by a particular
section of the Press devoted to Russia,
a few people in the export trade have
got near.monopoly position in the ex-
port of Virginia tobacco to Russia. 1
would like to appeal to the hon. Minis.
ter that the entire export of Virginia
tobacco to Russia—for that matter not
only the export of tobacco to Russia
but also the export of tobacco to other
countries also—should be taken over
by the Government; it should not be
allowed to continue in the hands of
private promoters of export of tobacco,

In conclusion, I would end by repeat-
ing that the Tobacco Board must be
representatives of all interests in to-
bacco industry including co-operatives
of smal] growers of tobacco, workers
in the industry of cigar and beed:, and
that the export trade in tobacco should
be taken over by the Government.

SHRI K. GOPAL (Xarur): I rise to
support this Bill. For a long time
there has been a demand for this. both
inside and outside and Mr. Raghu
Ramaiah when he wag§ a Member
advocated strongly the formation of
this Board. Ag early as 1972 it was
assured that the Tobacco Board would
come into being. I am glad that a Bill
had come at lastt We are in our
country growing tobacco iIn more
400,000 hectares and the yield is about
350 million kg; one.third of it 1s vir.
ginia tobacco. More than 55 millwon
kg is exporfed. We rank sixth in the
world In 1968.89 our export was
worth Rs 53 crores and it is around Rs,
58 crores now. It has got excellent
export potential, given proper en-
couragement.

The plight of the small farmer who
grows tobacco is such that he is com.
pletely at the mercy of the trader To-
day the small farmer doeg not know
grading and whatever the trader says,
the smaller farmer hag to accept which
means that the price iy also dictated
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by him. Big firms hold thes¢ small
farmers to ransom. I am glad that a
board has been formed and even
though it has not been specifically
stated that it will held the gmall
farmer I am sure that the board will
be of great help. Inputs are a
great problem for the small far-
mer. He cannot get credit from any
source. So he goes to the trader for
money on credit and promises to
supply the produce But he does not
pay hum mmmediately all the money;
he holds back certain money. Tobacco
is a product which cannot be kept for
more than a month and so the farmer
has to gell it at whataver price That
1s why many farmers are switching
over to other comodities such as cotton,
1 hope that the formation of the
tobacco board will help to look into
thege matters. .

Clause 4 refers to the composition
of the Board It does not refer to the
interests of small fartners Even In
the Coffee Board you have got re.
presentation for a small planter. It
says here that eight members will be
appointed by the Central Government
I am sure that no small farmer s go-
ing to get it because the lobby is s0
powerful and it will never allow the
small farmer Much has been sad
about the representation of workers 1
do not understand why representation
for the worker is not given. The hon
Minister may say that in the organised
sector there were only 15,000 workers.
In the bidi industry twenty lakhs of
people are having direct employment.
More than 40 lakhs of people are
employed and they are all tobacco
workers and they do not have re-
presentation.

SHRIMATI T LAKSHMIKANTH.
AMMA - Most of these workers are
woren.

SHRI K. GOPAL: I with women are
not given representation; it is a ques-
tion of the cause of tobacco
effectively. In Coffee Board you have
got representation for consumer. Why
not do the same thing in the Tobacco
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Board also? A person like Piloo Mody
will give certainly useful suggestions
to the Tobacco Board,

Representation to different States
had been given. Andhra Pradesh,
Karnataka, etc. are given. Gujarat
grows more than 100,000 tonnes a year
but it is not represented. Ig it the
intention of the Government that only
those States which grow virginia toba.
cco should be represented? Whether
it is virginia or any other variety,
tobacco has got excellent export poten.
tial Tamilnadu ig not represented 1
am not saying that all Stateg should
be representeq because 1t 1s impossible,
But where you have got the potential,
you should include that State Cigars
procluced from tobacco from our State
18 supposed to be the best in the world
and given proper encouragement you
have got good potential for export

MR DEPUTY.SPEAKER
not know if.

SHRI K. GOPAL Apart from Guja-
rat, Tamilnadu should also be includ-~
ed. Amendment No. 17 of Shri
Madhu Limaye reads;

for lines 12 to 17, substituta—

“(e) not more taan ten members
to be appointed by the Central Gov.
ernment, wncluding two earh from
amongst tobacco growers, tobacco
dealer—exporterg and manufacturers
of cigarettes, provided that none of
them is an employee past or present
or a representative of sny company
having majority foreign sharehald-
l'n"'"

1 would
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Jyotirmoy Bosu was an employee of
a foreign company, that doeg not mean
that he is a stooge of a forewgn country.

MR. DEPUTY-SPEAKER, Have you
got any personal interest in this?

SHRI K GOPAL Fortunateiy not
It 18 a matler of principle

If he had said that foreigners should
not be included 1 can agree, but just
because they are employees why should
they not be entitled” There is noth.
ing wrong 1n taking advaniage of
their knowledge and expernence

The board should have demonstration
farms as they do not exist now m the
country except m the case o somu
private companies. Exports cannot
be canalised through the Board
and exports should mnot be an
exclusive function of the Board, but
they should find out from other count-
rieg what 15 being done and they should
not leave it to private agencies It is
rather a half-hearted thing that the
hoard 1s going to take up.

SHRI D. D DESAI (Kaira) I con.
gratulate the Government on bringing
this Bill which has special sentimental
and even historical connection with my
family It was centuries back that my
forefathers brought the tobacco plant
10 Gujarat in saiing boat. and that
plant has been one of the important
sources of income in this country

Going through the Bill I find that
Gujarat is nearly unrepresented
Andhra Pradesh produces about 175
thousand tonnes of tobacco, Gujarat
produceg 116 thousand tonnes, and
Karnatka, which is represented, pro-
duces about 16 thousand tonnes Guja-
rat produces over 7 times the produc.
tion of Karnataka, Sut still it is not
represented. This ig unusual. Though
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Cential Government. On only 20 per
cent of the country's land, Gujarat is
producing nedrly one third of the
tobacco of the country. So the pro.
ductivity of Gujarat far exceeds the
general proauctivity of the whole
country So I would suggest that the
Bill may be amended to include a
permanent representative of the State
of Gujarat on the Board.

Except for Andhra Pradesh and
Gujarat, the rest of the States are
hardly producing 6,000 to 16,000
lonnes extept for Tami! Nadu which
produces 17,000 tonnes I am surpris-
ed 1o see that there 1s not a single
State which produces even 20,000
tonnes That shows that the Govern.
ment 1s completely unaware from
where the revenues come and what
they should do It was my request
during the 1971 and 1972 debates that
a Tobacco Board should be establish-
ed This Board should not only have
a centre in Andhra Pradesh, 1t should
also have a satellite centre in Gujarat
This 15 a most essentia] requirement
My family had in the last century
established centre on a big piece of
land and given monev for tobarco re-
search and party because of the re-
search which had been carmed on
with the help of my grandfather,
tobacco as Commercial Crop still
exists Thig establishment c¢an be
taken over by the Government,

MR. DEPUTY-SPEAKER We hava
to finish before 330 This 18 a long
Bill and clause.by-clause consideration
will take time

SHRI D D. DESAI If you hike I can
provide the statement of figures given
in reply to Question No 0387 in May.
1973 1 have got here the statigtics of
the Government of Gujarat for 1974
which shows that 20 per cent of the
land produced during 72/73 year over
30 per cent of the tobacco grown
the country.

MR. DEPUTY-SPEAKER: | think a
very strong case hag been made out for
Gujarat.

SHRI D. D DESAI: To eliminate
Gujarat slitogether ig a serious thing.
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MR, DEPUTY-SPEAKER: You have
made that point.

SHRI D, D. DESAI: so far as the
finances are concerned, we are contri.
buting heavily to excise, but lovking at
the amounts given by the Central Gov-
ernment for tobacco development we
find that Andhra Pradesh has got Hs.
58 crores ang Mysore Rs. 24 crores
but Gujarat has been given only Rs. 8
crores. This is something which is not
proper Gujarat provides gome 100
crores rupees by way of tobacco excise
to the Central Government and inspite
of thet why 1s 1t given this meagre
amount and eliminated altogether from
the Board” The revenue from the
other States is negligible.

The financmal provizion would not be
sufficient for carrying on research and
marketing activity. My hon, friend
Shri Gopal raised the issue that toba-
cco farmers are presently suffering
acute distress. The reason is that
their cropg are not bought by any
regular public agency. Unfortunately
the traders take them away and then
pay for them at timeg after a couple
of years. This sort of thing is going
on. Bo a corporation for tobacco may
be established as in the case of cotton.

Again I would like this body to come
under the Ministry of Agriculfure be.
cause after all it is the Ministry of
Agriculture which hag the interests of
the farmerg and growers at heart.

MR. DEPUTY-SPEAKER: In thet
case he should withdraw the Bill and
the Minuster of Agriculture should
¢tome forward with another.

SHRI D. D DESAI: Offen the Com.
merce Ministry’s interests conflict with
the farmers' interests, We have seen
that in the case of cotton where the
Commerce Ministry is totally against
the interests of the growers. Wge can.
:lntndkwthltinﬁecmottobm

SHR] NOORVL, HUDA (Cachar); It
Is good that after a long time the
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Central Government has come out with
this Bill because it is well known and
there was a report in the press also
that Indian tobacco earned a foreign
exchange of Rs. 51 crores during seven
months in 1974 and the quantity of
tobacco exporteq amounted fo about
53,000 tonnes.

We also know that UK and Russia
are the two biggest buyers of Indian
tobacco. In spite of all these, the Bill
has come up with a very laudable
statement of objects and reasons But
we would say that there should be
parity between precept and what they
actuslly implement in the future years
to come I am saying this because of
our bitter experience of the working
of all thess boards.

Now I want to highlight some of the
pomnts 1n the Bill Coming to clause
4, which relateg to the constitution of
the Board, it says that “the Board
shall consist of the following members,
namely, (a) a Chairman to be appount.
ed by the Central Government . A
colleague of ourg has given an amend.
ment to which 1 want tfo draw the
attention of the Government, He has
suggested that a non.official MP should
be appointed by the Central Govern-
ment as the Chairman of the Board.
He has further suggested that instead
of four Members of Parliament, there
should be six Members of Parliament
of whom four shall be elected by the
House of the People ang two by the
Council of States.

Similarly, there is another amend-
ment which suggests that there ghould
be eight members to be appointed hy
the Central Government from amoug
the followmng: one agronomist, one
represeniative of the State Trading
Corporation, ome economist specialised
tnlntanl;ﬂmnltrm,oi:n b&uﬁtiﬁ
sconomist specialised o tobacco,
svallable, two  rapresenthlives of
workers and two repressulatives of
kisans and pessenty’ _ in
the tobsoco growing areas. hon,
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Members have raised this point that
the Bill does not provide for any
workers' representiative or the growers’
representative. That is why it is
specifically mentioned that there should
be two representatives each of the
workers ang the kisans and peasants.

There is another amendment that
there thould be a Consultative Com.
mittee consisting of not more than 12
members to be appointed by the
Central Government from amongst the
consumers, growers of tobacco, dealers,
exportcrs, packers of tobacco and
tobacco products, manufacturers of
tobacco products and from among per-
song who, in the opmion of the
Centzal Government, are experts 1in
tobacco marketing.

Upfill now the production of Indian
tobacco is under the grip of three
monopclist companies, namely, India
Tohaceon Limited, Vazir Sultan Com.
pany and Godfrey Philips India Limit-
ed. Last year, the then Industrial
Development Minister, who is now the
Finance Minister, Shri Subramaniam,
had promised that these three compa-
nieg wculd be Indianised. We do not
know what he meant by “Indlanisation
of these companies”. What we want
is that these three companies should
be nalionalised. Because, in 1972.73
as much as Rs. 2.27 crores was re-
patriated by these foreign companies
10 their respective countries and in
1973-74 it amounted to about Rs. 1.43
crores, That ig the Indian Tobacco
Company figure. The Godfrey Fhilip
India Ltd. remitted an amount of
Rs. 12 lakhs in 1873-74 Naturally, we
would like the Government to take
note of the huge amount of remittance
of Indian money to foreign countries
by the foreign companies. We also
demand nationalisation of these three
tobacco compmnies which are dealing
in tobaceo In India

1500 hrs,

Lastly I would like to draw the
attention of the Government to the
sad plght 3¢ about 30-40 lekhs—we
do not know the actual figures—bidi
and cigereite workers all over the

country. These 30-40 lakhs of bidi
and cigaretle workers are not orga-
nised. 1 think a majority of them
are in an unorgdnised sector. In
1866, there was an Act, the Bidi and
Cigarette Workers Act of 1968 which,
unfortunately, has not been imple-
mented by the different States of our
country except in Karnataka and
Kerala. In Keralm and Karnataka,
the employers are supposed to enter
an agreement with the workers grant-
ing benefits to them arising out of the
good features of the Act. But in other
States, uptill now, though 8-9 years
have elapsed, no State Government
has come to any agreement with the
workers. The result is that the
workerg have been ruthlessly exploit-
ed. The working and living conditions
are scandalous, barbarous and medie-
val. They are paid extremely low
wages and their wages are fixed ar-
bitrarily. There are different rates
of wages in different States. The
contractors and middl*men have been
Jooting the workers and émployees
in the tobacco industry all over the
country. There is no guarantee of
work. There are no equal wages for
men and women. There is no bonus
for the employees in the tobacco in-
dustry. There 13 an extremely me-
dieval form of child labour. That is
why these employers have been o5~
caping clauses which are favourable
to the workers and employees ~{ bidi
and cigarette industry.

Therelore, welcoming the good fea-
tures of the Tobucco Board Bill, I
would remind the Government that
much has yet to be achieved by the
Goverhment and, speciailly, the bidi
and cigarette industry workers which
number about 30-40 lskhs should be
taken care of, the ruthless exploita-
tion of child labour and of men end
women workers should be put a stop
to, the huge loot by the foreign
tobacco companies should be put a
stop to and the good features of the
Tobacco Board Bill should be im-
plemented as early as possible.
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SHRI B, V. NAIK (Kanara): Mr.
Deputy-Speaker, Sir, I welcome the
Bill. I em glad that because we
grow a substantial quantity of fine
quality tobacco, we have been given
a representation on the Board of
Darectors,

This is one of the Boards like other
Boards, the Coffee Board, the Car-
damom Board, the Tea Board, etc.
The ex-Chauman of the National
Shipping Board is here, Mr. P. Rama
Rao Of course, that iz under a diffe~
rent Ministry. What I have tound is
this. The bureaucrats whom you nomi-
rate—] think, Mr. P. Rama Rao, oul
esteemed colleague will bear me out,—
do they take interest in the function-
ing of the Board? Why do we go on
the bams of the) vld grooves Can we
not make a sort of Board which 1s
composed of experts, of growers, of
bidi workers, of the people who have
a stake n this particilar trade, in
this particular bumness® Instead, you
have put these people Of course, we
have no complaints against them
But they sre plainly not interested,
they sre there because they are in
your Minstry, in the Minstry of In-
dustrial Development or in the Minis-
try concerned, but they will not be
taking any interest. We are not calling
for u total revolution Let us have
at least revolution by instalments,
changes from time to time in the
modus operamdi of the Government
of India.

My second point iz this. In the case
of another Board whith is function-
ing under the hon. Minister, the Car-
damom Board, ¢wen a small grower—
if in an area of two wcres he has
something like ten plents—has to
take a licence; for ten plants; he has
to run to the branch office of the Car-
damom Board in order to get a licence
and pay a fee of Ra. 50 in wddition
to the charges of going and coming
back which might come to Rs. 150. I
would urge Bn the hon. Minister to
exempt these small growers. I would
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request him to exempt the tobacco
growers having smaller than one acre.
Particularly in the West Godavari
distriet 8 Andhra Pradesh, tliere are
big growers, But I am talking of
small growers Those growers who
have below one acre o- even 20
gunthas at least should be exempted.

Since you have rung the bell, I have
nothing more to add, though there
are many other points which I would
like to make,

MR DEPUTY-SPEAKER: You have
made very good points

Mr, Chapalendu Bhattacharyyia

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih) Mr Deputy-
Speaker, Sir, I would hke to bring to
the notice of the hon. Minister through
you a point of some importance We
are discussing the sysatematic, inte-
grated approach to the devilopment of
the tobacco industiry, its export and its
manufacture So far, 1t has suffered
from absence of any coordination st
any level Therefore, if orly co-cor-
dination could be introduced by this
Tobacco Board Bill, it 15 to Ye wel-
comed from all gections of the House.

Coming down to figures, 1t 13 quite
clear that Andhra Pradesh has been
one of the largest tobacco-producing
areas, but after the construction of
the Nagarjunasagar Dam, with the
water level #ising 1 am afraid, the
best virginia tobacco areas from Andhra
Pradesh will alowly shift towerds
Karnataka. Another bresk-through
has been achieved by the Indian
Counell of Agricultural Research, that
s, they have been able to grow the
lowest nicotine-content wvirginia to-
bacco in the world. In Bishungarh,
in my old distriet of Hazaribagh, the
ICAR is running some experimental
station. But unfortundtely i has been
starved of funds. When I say the
lowest nicotine content virginia to-
bacco in the world, it holds gut a lof
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of significance for the backwaid re-
gion from which I come. It will be
& top-money-spinner. Our exports
aré going up. It is very heartening.
But we could do very much mure. 1
have a letter from Mr. Gopalacfiary
of the Central Tobacco Research
Station that they got a ‘princely allot-
ment' of Rs. 50,000 for pushing through
this research. When we have to
achieve a breakthrough in growing
the lowest nicotine content virgina
tobacco in the world, I think, a much
greater effort is called for because
even from the point of cost effective-
ness, it will pay many times over.

I will not go into the constitution of
the Board and so on. 1 will not re-
peat the points that have already been
made by the previous speakers. The
tobacco industry is a part of the world
monopolist organization and, while
conschidating our base, i1f nocessary,
we should temporise rather than rush
into a certain revolution by instal-
ments as suggested by an hon. Mem-
ber because it may upset the precari-
vus balance in the tobacco industry
and trade.

SHRI P. ANKINEEDU PRASADA
RAOQO (Ongole): While supporting the
Bill, 1 congratulate the Government
for bringing forwerd fhis Bill and
contemplating the setting up of a
Tobacco Board which was a long-
cherished desire of the people, espe-
cially of Andhra Pradesh,

T also congratulate the Government
for contemplating to location the head-
quarters of the Board in Andhra Pra-
desh, especially in Guntur, for this
Tobacco Board Is entrusted with the
responsibility of regulation and pro-
duction of Virginia tobacco and 80
per cent of the, Virgiria tobacco s
grown i Andhra Pradesh and espe-
¢lally within 190 miles around Guntur.
As most of this tobacco is grown in
CGuntur end nearabout and marketed
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from ‘there, 1 congratulate contemplat-
ing to have the headquarters at
Guntur.

About tobacco there ia a long his-
tory. I say this is the only crop
which 1s neglected uptil now by the
Agriculture Department, Though this
crop is earning as neariy Rs. 50 crores
of foreign exchange cwery year and
double that amount by way of excise
duty, till now nothing has been done
on the research side and for increasing
the productivity. If we go into the
figures of the last 4-5 years, the urea
that is transplanted in the country
and the quantity produced is gradually
going down. Though the figures of
exports may show a constant trend,
that is due to the rise in the interna-
tional price, but actually the produc-
tion is going down and the farmer is
not evincing any enthusiasm and he
is gwitching over to other crops by
which not only we will have lesser
production of tobacco but we will also
lose valuable foreign exchange. And
if this trend continues, I am wfraid,
the day is not far off when we may
have to import tobacco. This year
if you go into the figures of the Agri-
culture Department, nearly 20 per
cent of the acreage under tobacco has
gone down. Certainly, this is going
to have an effect on cur expert earn-
ings from tobmcco. So,"T would sug-
gest that the Tobacco Board should
not alone be content with controlling
the price level but should g:ve posi-
tive support to the agriculturist to take
to and increase the tobacco cultiva-
tion and thereby we may earn more
foreign exchange. I would also sug-
gest that more funds should be pro-
vided for research.

Before concluding 1 would like to
mmke one or two points. About the
constitution of the Board, it will have
8 members from growers. packers and
traders. 1 request the Minister to
keep in mind to have more number of
growers than packars and traders.
The other thing is that the Board iz
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contemplating going into the market
only when a crisiy develops. I re-
quest the Government that the Board
should play a positive role in increas-
ing the production and also in ensur-
ing a fair price to the grower, In this
trade a lot of people are making quite
a good amount of money by way of
¢xpert trade. They call themselves as
manufacturers of tobacco. But, to-
bacco, in the real sense, iz manufac-
tured at the level of the agriculturist
and not by the so-called manufac-
turerg of tobacco who only process
the tobacco. They corner the largest
chunk of the profits of the trade and
do not pass on a paise to the agricul-
turist and I would suggest that the
Board should take over completely
this trade of tobacco exports. They
should also see that part of the pro-
fits 27e pussed on to the agriculturists.
This i my submission. [ thank you
for giving me this obworiunity to
speak.

SHRI P. VENKATASUBBAIAH
(Nandyal): I compliment Govern-
ment for having thought 1t fit to bring
this legislation after a long time. 1
pay my compliment to the Minister
of Parliamentary Affairs Bhrl Raghu
Ramaieh who has worked hard to
bring forward this Bill. There are
two points which I wish to bring to
the notice of the Government. Point
Number one is this, This Tobaeco
Beard is intended to protect the inte-
rest of the smalil growers and also to
regulate the market and to provide
them with better oprica and export
market facilities and also for having
best varieties to be grown. I would
only caution the Minister as several
other Members have done, that there
should not be too much of bureaucrat-
isation of this Board. It must be able
to involve the pecple who have got
mlmhemthomm.ltﬂaou!&h:t
sort

spending 0
facilities should Be given and amount
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provided for wgricultural ressarch
and it should be geen that the per acte
productivity 13 increased. We see that
the Virginia tobacco productiop is
shifting slowly from Gurtur district
and it is being done in Rayalaseema
districts and Mysore also. I would
request the Minister that he should
see that in the composition of the
Board dug represemtation should be
given to all the States where there
is great potential of growing this to-
bacco. I welcome thix Bill. It should
be seen that this Tobacco Board gives
due and remunerative price to the
growers, especially, the small-growers.

w forg 3rqy Frieer § fir o o i
oIy W g §, IuN warey s it
aMwomft & ww aff O wfigg W
w aeary, W T § ey A ¥
wrer afafrfeey e wfigg, ag
¥ ww £

qereaTy ¥ wier wife § oft warg
ot Sarare srodt et § 1 e ey
% wamg & e WY ospengr
wifgy | & e feogw cinw Al
wor g v frde @ mft O §0
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR]
VISHWANATH PRATAP SINGH):
Mr. Deputy-Speake:r, Sir, the hon.
Member, Shri Naik spoke of revolu-
tion by instalments. That revolution
may not come in instalments, but
this Bill has come 1 instalments!
Perhaps, everylhing connected with
tobacco including this Bill should
come n leisure so tha: we may enjoy
slowly.

I would first take the suggestion of
the hon. Member, Shri Noorul Huda,
Perhaps he has been briefed by his
friend, Shri Bosu becausy i1t was his
amendment which be has put for-
‘ward namely, that an M.P. ahould
be the Chairman of the Board. | may
say that if Shri Bosu iz made the
Chairman, the Board may benefit
But, I am also sure that the work of
the House will suffer—at least the
zero hour will really be reduced to
zero! Our work output will be pro-
portionately increased.

Sir, one of the queries that has teen
smade by the bon. Members war about
the representation of their States
Andhra and Kamataka have been
given permanent represenfation on the
Board, other States also will be given
representation in  the alpbabetical
wrder. Andbra, as many hon. Mem-
Jers have said, because of its im-
portance as & major flue cured virginia
tobacco growing Btate is first to be
represented on the Beard. Flue cur-
wd virginia wontribules 90 per cent
of the Yxport earnings and 95 per cent
of the virginia tobacco is grown only
in Andhra Pradesh. In Karnataka,
though, at present, the production

may not be so high, yet it is the
State of the future. The quality of
tobacco depends on the nicotine con-
tent and nicotine content of tobacco
depends upon the soil where it is
grown—for lesser nicotine the soil
should be lightsr. Since In Karna-
take, the tobacco hag lesser nicotine
content, it has more prospects. The
Agriculture Ministry has already start-
ed a Centre for increasing the pro-
duction of tobacco. It may he, the
rationale alphabetical order may not
be sustained, but sometimes, we find
rationality even in irrationality!

If we look at the alphabetical sequ-
ence, the two Siates which would be
included immeiiately are Gujarat and
Bihar. Gujarat’s complaint is that
they have not been included. In the
first round, it will be included (In-
terruptions.)

SHRI D. D. DESAI: Gujarat comea
second in the list. It i1s the next
largest producer of tobacco. Karnata-
ka produces hardly 14 per cent of
Gujarat but still he has put it

MR. DEPUTY-SPEAKER: He has
agreed to the proposal

SHRI D. D. DESAL I would say
that he should include it.

MR. DEPUTY-SPEAKER: He has
said so.

SHRI D. D. DESAI: It is not pro-
per. You cannot satisfy Gujaret
You include Gujarat as a mere eye-
wash.

8HRI VISHWANATH PRATAP
SINGH: As I said, two representatives
would be on the Board by reotation
according to alphabetical order. Guja~
rat will come in first round. (Inter-
ruptions).

SHRI D. D. DESAI: My objection is
that it should not be at the expense
of Karnataka.

SHRI NATWARLAL PATEL (Meh
sana): You give representation to
Gujarat because there tobacco grow-
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[Natwar Lol Patel]
ing is more as compared to Karnataka.
(Interruptions.)

MR. DEPUTY-SPFEAKER: In all
thise confusion, I am the happiest
person because I um a nonh-smoker.

SYTRI D. D. DESAI: Let us have the
assurance that yru will consider the

case of Gujarat.

MR. DEPUTY-SPEAKER: He has
already said so You have 1ade the

point and alsp put great furce in that.

{Interruptions)

SHRI VISHWANATH PRATAP
SINGH: Sir, perhaps the ni:otiny con-
tent is increasing the blood pressure
but we have very coolly and calmly
considered this matter. On account of
the smportance of virgmma tobacco
which is the main export earning item
Karpataka and Andhra were given
priority bt Gujarat also 1s coming n
the Board n the very first round,
Sir, concern has been expressed ahout
the offer varieties that these might
be neglected—Mr. Daschowdhury maae
this point—in this connection I want
to draw the attention of the hon. Mem-
ber to Clause 8(1) which reads:

“It ghall be the duty of the Board
to promote., by such measures as it
thinks ft, the development under
the control of the Ceniral Govern-
ment of the tcbacco industry.”

(2) Without prejudice to the gen-
erality of the provisions of sub-sec-
tion (1), ....”

Thus, all tobacco is covered by the
Bill and all interests will be taken
care of. For other tobacco, reference
Bas been made in Clause 8(3) also,
While we have concern for every veri-

tioned as a metter of priority.
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SHRI D. D. DEBAL: Sir, for Guja
rat, I made two requests. One regard-
ing representation and the other re-
garding satellite R. & D, Marketing
Centre, We have requested, not by
begging, but by right as we produce
and contributes heavily by way of
excise to the Central exchegquer.

SHRI P. G. MAVALANKAR (Ahme-
dabad): The gqucstion 18, whether
Gujarat wil] oe there permancntly on
the Board. That is the point. What
is Gujarat’s status in the Board? (In-
terruptions).

SHRI VISHWANATH PRATAP
SINGH): 1 will try, to the best of my
abihity, to answer the points raised
by the hon Members If we con-
vert this into 4 question hour, I do
not think we will end with the debate.

Sir, Members have expressed con-
cern about Lhe representotion of grow-
erg, consumers and workers on the
Board A point was made by hon.
Members, Mr. Gopal, Mr Sambhali,
Dr. Kailas and Mr. Dess:, about this.
Growers, in the tobacco inductry, un-
like that in the rubber, cotfec or tea
industry, by and large, are small
growers who own small farme. it
you step into other plantations, own-
ers, of different large companies are
there. By and large, thia i3 the
position in the tobacco indusiry. In
regard to the representation of grow-
ers, we have not specified the mirni-
mum number., Somelimes, when we
fix the minimum number, this mini-
mum number urually operates as the
maximum number. It you say that
there shall be al least two members,
then, possibly there would be no
more than that. In the Bill, there
is a flexibility so that various inter-
ests are represented according to the
situation. There can even be more
growers than what the people
might pe envisaging. Then, the rules
will be framed and they will be pla-
ced before the Parfiament. Hon.
Members will be on the Bodrd ond I
am sure they will represent the in-
terests of the various sectiona like

workers, contumers and growers.
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Bir, some concern has been ex-
pressed that the Lig monopoly houses
or the big tobacco firms will monopo-
lise this Board. But, if the thrust of
the Bil] is seen, al] these doubts will
be dispelled. At present, it 15 true
that the big tobacco companies exploit
the market situclion., Whay a grow-
er goes to the platforms of thesq com-
panies like Indian Leaf Tobacco Dev-
elopment Company or the Bntish
India Tobacco Company or the Nav
Bharat Tobacco Company, he has to
have issued excise permit at his own
risk. If at these platforms, these big
firms refuse to make purchases, then,
the grower has no ontion but to go
back and ohtain a fresh excise per-
mit. This is the situation, and they
exploit it In this Bill, when we
provide for auction platforms under
the supervision of the Boaru, we &re
going to directly hit the monopoly
buyers With this thrust of the Bill
and with this intention of the Govern-
ment, all these doubts that the big
houses will monovolise the Board
and so on, will be dispelled Further,
evervy bit of wisdum need not ke en-
shrinej in law through a statutory
pronouncement This much judge-
ment should hLe left !5 the Covern-
ment to take care of the various in-
terests.

About consumers’ interests, I am
sure, majority of the Members of the
Board will be consumers of tobmcco

and that they will be ...(Interrup-
tions).

m! K GQPAL (m): !n the
Coffee  Board, thece are representa-
tives of consumers.

SHRI B. K. DASCHOWDHURY:
The facilities that are given in the
form of subsidies and others should
be extended fo West Bengal and
Assam, (Interruptions).

SBHRI VISHWANATH PRATAP
SINGH: I am esoming to that. If I
have to arSwer all the questions simul-
taneously, (Interruption). I am com-
ing to every clause and every point
that has been raised. My inability is
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that 1 cannot frame one single sen-
tence in which I can answer all the
questions.

Sir, hon. Members Mr. Gopal, Mr.
Sambhali and Mr. Huda made the
point about the workers’ representa-
tion on the Board. Sir, Mr. Huda
said that the biri workers though
they constitute a large part ol the
labour force, ure not organised.

It 15 a sad thing that such a ast
labour force still remains unorgani-
sed. Just by picking up a worker be-
cause he 1s a worker and putting
him there, does not mean that he be-
comes a representative of the work-
ers This 18 _u because there is no
orgamsational backing. A worker be~
comes a represenidaiive when there i»
organisational backing In fact, there
1s a separate Binn and Cigar Work-
ers Act of 1966 which takes care
of the wages and other conditions of
work of the biri workers. The organi-
sed sector among tobacco workers 1S
only In thgy cigarette trade. The
workers employed there are 14,000—
20000, a small number. But if the
organisational base of workers is
there and a worker of a represen-
tative characler could be taken, that
would be considered.

SHRI ISHAQUE SAMBHALI:
Biri workers number 40 lakhs,

SHRI VISHWANATH PRATAP
SINGH About Shri Huda's sugges-
tion for Kisans' representation and’
of increasing MPs' representation, this
will be taken care of. About kisan
representation. if there iz an organisa-
ed body of growers, we would cer-
tainly look into it and prefer thal.

A pdint was made by Shri Rama
Rao about grading being made at the-
growers' level It 18 a very good
suggestion berause if grading is done
at growers’ level, the quality will-
be improved. But I think we fhould
rely more on educating the grow-
ers rather than making a statutory
provision which may be harrassing to-
them.
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The other point made was about
monopoly houses in the cigarette in-
dusiry. The cigarette industry is
notified in the Industries (Develop-
ment and Regulation) Act, Schedule
one, The MRTP Act and the Foreign
Exchange Regulation Act ere fully
enforced, and if there is any violation
of it, the Board will fully cooperate
with thet authorities because that is
our policy.

SHRI P. VENKATASUBBAIAH:
Is i{ not in force now? What 15 the
new thing you are saying?

SHRI1 VISHWANATH PRATAP
‘SINGH: That is what 1 am saving.

The Board will co-operate with the
Jaw.
SHR] K. S. CHAVDA (Patan):

That means the equity of foreigners
will be reduced to 40 per cent?

SHRI VISHWANATH PRATAP
SINGH: I do not think ] have to deal
with elementary matters; these pro-
blems are taken care of the MRTP
Act and the Foreign Exchange Regu-
1ation Act.

SHRI K. S. CHAVDA: They are
.making buge profits.

SHRI VISHWANATH PRATAP
"SINGH: This is not the forum where
these problems can b2 sorted out.
There gre separate Acts dealing with
thern. The essence of the Bill is
that tobacco is an agro-product and
we are dealing with it under ths Bill
as such. The other aspects can be
deall with under relevant sections of
.other legislation. With theses re-
marks, I commend the Bill

MR. DEPUTY-SPEAKER: The ques-
+tion is:

“Thet the Bill to Proville” for the
development under the control of
the Union of the tobacro {ndus-
try, be taken into consideration”,

The motion was adopted.

MR. DEPUTY.SPEAKER: We shall
stake up clause by clause consideration
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on the next occasion. (Interruptions)— .
What do we do?

PROF. MADHU DANDAVATE
(Rajapur): On a point of order.

MR. DEPUTY-SPEAKER: What Is
the point of order?

SHRI K. RAGHURAMAIAH: No
point of order. He is not raising
it.

MR. DEPUTY-SPEAKER: We have
crossed the time limit for [private
Members' business by ten minutes. 1 X
thought we should take up this on
the next occasion but unfortunately 1
do not find Shri Sbyamnandan Mishra
here.

SHR]1 K. RAGHURAMAIAH: I have
told him that it will be taken up a
little later.

MR. DEPUTY-SPEAKER:
no objection if the House

"SHRI K. RAGHURAMAIAH: The
House agrees....(Interruptions).

I have
agrees.

MR. DEPUTY-SPEAKER. I do not
not understand what has happened
to the hon. Members. They will not
even allow me to say what I want to
say to regulate the business. I am®
saying that if it is the desire of the,
House to go through with thiz Bill,
let us go thropgh with it. We take up
clause by clause consideration. There
is an amendment to clalise 2 by Shri
Jyotirmoy Bosu. He is not here.
The question is:

“That clause 2 gtand part of the
Bl

The motion was adopted.
Clause 3 wasr added to the Bill
Clause 8 was added to the BilL
MR. DEPUTY-SPEAKER:  There

are & number of amendments to the
other clauses.

SHRI PATTABHI RAMA RAC.
I am pot moving my smendments.
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MR. DEPUTY-SPEAKER: The
others who have tabled amendments
%gre not present now. BSo, I put clau-
ses 4 to 33 fo the vote of the House.

The question is:

“That clauses 4 to 33 stand part
of the Bill.

The motion wag adopted.

Clauses 4 to 33 were added to the
Bill.

Clause 1—(Short title, extent and
commencement).

Amendment made:
Page 1, line 5,—

for “1974" substitute “1875” (7)
(Shri Vishwanath Pratap Singh)

MR. DEPUTY-SPEAKER: The
question is;

“That clause 1, as amended, stand
part of the BillL"

The motion was adopted.

Clause 1, ag amended, was added to
the Bill.

Enacting Formula
Amendment made:

Page 1, line 1,—

for “T'wenty-fifth Year" substitute—
“Twenty-sixth Year” (6).

(Shri Vishwanath Pratap Singh)

MR DEPUTY-SPEAKER: The
question is:

“That the Ecacling Foarmula, as
amaended, stand part of the Bill”

The Pnacting Formula, as amended,
was added to the Bill.

(Resl))
MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Title sland part of the
Bill”,

The motion was adopted.
The title was added to the Bill

BHRI VISWANATH  PRATAP

SINGH: Bir, I beg to maove:

“That the Bill, as amended, be

MR. DEPUTY-SFEAKER: The ques-
tion 1s:

“That the Bill, as amended, be
passed.”

The motion wag adopted.

—

15.45 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILL AND RESOLUTIONS

SHRI S. P. BHATTARCHARYYA:
(Uluberia). Sir, I beg to move:

“That this House do agree with
the Fifty-first Report of the Com-
mittee on Private Members® Bills
and Resolutions presented to the-
House on the 26th February, 1875."

MR DEPUTY-SPrAKER: The ques~
tion :s.

“That this Houase do agree with
the Fifty-first Report of the Com-
muttee on Private Members' Bills-
and Resolutions presented fo the
House on the 20th February 1975."

The motion was adopted.

——

15.46 hrs.

RESOLUTION RE. GROWTH OF
FASCISM IN THE COUNTRY

MR. DEPUTY-SPEAKER: We now-
resume discussion on the resolution
moved by Shri Shyamnandan Mishra
on the 30th August 1074, He had just-
started.



